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22.8.2016
Shri Sanjeev Kumar Chansoriya, counsel for petitioner.
Shri Swapnil Ganguly, G.A., for respondent nos.1 to 4.
Shri  Prashant  Singh  and  Shri  Sanjay  K.Agarwal, 

counsel for respondent no.5.
Shri Anshuman Singh, counsel for respondent no.6.
Shri Aditya Khandekar, counsel for respondent no.8.
Heard  learned  counsel  for  parties  on 

I.A.No.9950/2016,  an  application  filed  by  the  Jabalpur 
Development  Authority  making  a  prayer  to  permit  the 
Jabalpur  Development  Authority  to  proceed  with 
construction of an elevated bridge and for development of 
Madhotal lake, as per detail submitted in the application.

It is pointed out that this petition in public interest has 
been filed by the petitioner making a complaint with regard 
to encroachment over various parts of the land forming part 
of pond situated in the city known as Madhotal Lake.

While  issuing  notices  and  taking  cognizance  of  the 
petition on 3.5.2011, this Court had issued a direction that 
until  further orders,  no construction and filling should  be 
allowed in the pond in question and other tanks situated in 
the city of Jabalpur, which are recorded as ponds/tanks in 
the revenue records.
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It  is  stated  that  in  pursuance  to  the  interim  order 
passed  by  this  Court  all  activities  and  other  illegal 
constructions in and around the pond in question has been 
removed and further illegal construction, if any are in the 
process  of  being  removed.   However  the  Jabalpur 
Development  Authority  submits  that  it  has  constructed  a 
new  bus  stand  known  as  the  Inter  State  Bus  Terminus 
(ISBT)  in  a  land  nearto  the  pond  in  question  and  the 
construction  and  execution  of  bus  stand  has  been  done 
strictly  in  accordance  to  the  development  plan  as  per 
section 38 of Nagar Tatha Gram Nivesh Adhiniyam, 1973 
and master plan for the city of Jabalpur.  It is stated that 
the commissioned Bus stand has been handed over to the 
Municipal Corporation, Jabalpur and it has become a hub of 
public activities due to plying of buses from this area.  It is 
stated  that  after  construction  of  bus  stand  the  Jabalpur 
Development Authority has handed over the possession of 
the same to the Municipal Corporation Jabalpur and now the 
ISBT  is  managed  by  the  Municipal  Corporation,  Jabalpur 
since 29.1.2016.  It is further stated in the application that 
after  commission  of  this  bus  stand  all  buses  carrying 
passengers to various destinations within and outside the 
State are operating from this bus stand and presently the 
bus stand is not properly connected with National Highway 
No.7 and its by-passes, as a result buses to and from Katni, 
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Narsinghpur,  Seoni,  Nagpur,  Damoh,  Sagar,  Chattarpur, 
Panna, Bhopal, Indore, etc.,  are required to come to bus 
stand by plying through the already congested and densely 
affected traffic on city road causing risk to the public.  It is 
indicated in the application that on an average every day 
about 350 buses are required to go to various destinations 
from this  bus  stand  and  most  buses  are  required  to  go 
through the road passing through the city of Jabalpur.  

It  is  submitted  that  the  Superintendent  of  Police, 
Jabalpur  through his  communication dated 11.7.2016 has 
expressed difficulty because of this and requested to resolve 
this problem.  

The  matter  was  taken  up  at  the  highest  level  and 
considering various aspects of the mater including location 
of  the bus stand and its  distance from National  Highway 
No.7 and its by-passes, it is pointed out that a conscious 
decision  has  been  taken  after  addressing  all  the 
environmental  issues  and  by  the  proposed  plan,  it  is 
proposed that ISBT can be connected to National Highway 
No.7  and  the  by-passes  without  compromising  on  the 
question of environment, and without diverting or filling any 
part  of the pond in question by constructing an elevated 
bridge over the pond.  A detailed map showing proposal to 
construct two elevated bridges with 12 meter and 18 meter 
width  are  filed  alongwith  this  application  vide  Document 
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No.2.  It is stated in the application that at the first stage 
the Jabalpur Development Authority intends to take up the 
construction of a 150 meter long – 12 meter wide elevated 
bridge with an estimated cost of Rs.7.5 crores as assessed 
by  the  PWD,  Jabalpur.   The  respondents  have  also 
undertaken the work of development and beautification of 
the  Madhotal  Pond  and  for  this  purpose  an  amount  of 
Rs.1.5 crores has been allocated.  It is specified that the 
construction of bridges and development of the pond will be 
done after strictly taking care of environmental aspects and 
and pond in question would not be diverted or filled up. The 
two  bridges  will  also  be  developed  without  adversely 
affecting  the  environmental  requirement.   It  is  indicated 
that  in  the  first  phase  project  will  be  competed  after 
spending Rs.9 crores.  A specific statement is made in the 
application  that  the  if  the  permission  is  granted  by  this 
Court  for  construction,  it  would  be  done  strictly  in 
accordance to the statutory requirement for preventing any 
damage  to  the  pond  and  after  taking  care  of  all  the 
environmental aspects of the matter.

Keeping in view the affidavit  submitted by Assistant 
Engineer, Jabalpur Development Authority and having heard 
Shri  Prashant  Singh,  counsel  appearing  on  behalf  of 
Jabalpur Development Authority and Shri Anshuman Singh, 
counsel  appearing  on  behalf  of  Municipal  Corporation, 
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Jabalpur, we grant permission for construction of the bridge 
over the pond, as is proposed for in I.A.No.9950/2016.  The 
Jabalpur  Development  Authority  is  granted  liberty  to 
construct  the  elevated  bridges  as  prayed  for  in  this 
application in the interest of general public.  However the 
Jabalpur  Development  Authority,  Municipal  Corporation, 
Jabalpur and the State Government shall  ensure that the 
environmental aspect of the matter is taken care of while 
construing  the  bridge  and  nothing  is  done  in  any  illegal 
manner vis-a-vis environmental aspects of the pond.

With  the  aforesaid,  I.A.No.9950/2015 stands 
disposed of.

C.C., as per rules.

 (RAJENDRA MENON)        (ANURAG SHRIVASTAVA)
M                      ACTING CHIEF JUSTICE                           JUDGE


